IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH;

! HYDERABAD
O0.A.N0.359 of 1599, DATE OF 0RDER:22-2—2000,
Between:
U.Manmohan, eseeApplicant
and

¢

1. Union of India, rep. by its Secretary,
Minlstry of Defence, New Delhi,

2. The Scientific Advisor to Minister
- for Defence, and Director-General, ~
DRDO, New Delhi-110 011,

3. The Birector, DRDL, Kanchanbagh(Post),
DRDL, Kanchanbagh (Post), Hyderabad.

sessne Responden ts

COUNSEL FOR THE APPLICANT :: Mr,N.R.DeVaraj
COUNSEL FOR THE RESPONDENTS s & Mr.J,.R.Gopal Rao
CORAM:

THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN, )

THE HCN'BLE SRI B.S.JAT PARAMESHWAR, MEMBER (JUDL)

t ORDER :
(PER HON'BLE SRTI R.RANGARAJAN, MEMBER (ADMN. } )
Heard Mr .N.R.Devaraj, learned Counsel for the

Applicant and Ms,Shakti for Mr.J.R,Gopal Rao, learned

- }
Standing Counsel for the Respondents,
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2, The applicant in this OA was 1nitially punished
with the order of removal. Later by the impugned Oréer
No.DRDL/1216/201/C.CELL, dated 28-12-1998, (Annexure.III,
page 15 to the 0A), the punishment of removal was replaced
by the punishment of Censure and that the intervening
period of absence was treated as stated in that impugned

Order.

3. This OA is filed praying for setting aside the
impugned Order dated 28«12-1998, and for a consequential
direction to the respondents to treat the entire period
from the date of suspension till the date of reinstatement

as periods spent on duty with all consequential benefits.

4, The present OA is similar to the OA.No.947 of 1999,
Which is disposed of today. The only addition in the relief
column is that the backwages has also to be raid to him

in addition to notional fixation of increments, promotion
énd seniority, All the contentions raised in OA.No.947 of
1999 arelalso raised in this OA and the reasons for
rejecting those contentions raised by the applicant hagf
been indicated in the Judgment in 0A,No.947 of 1999. 1In
addition to the above, thé learned Counsel for the Applicant
submits that the impugned Order in all these similar OAs
viz,, OA.N0.1387 of 1999, OA.No.947 of 1999 and OA.No.598 of
1999 areigame. They are gﬁé&éqétﬁféhnd hence, the Orders
wefe passed without application of mind k@ﬁéati@g“:thé
obServations made.in the Judgment in Ta.No.27 of 1991

verbatim,
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5. Tha above submission was also considered. It is
to be pointed out that each case has to be looked into on
its own merits and material available on record., If the
merits of each case is same and the material available are
also similar, then nothing prevents thé respondent-
authorities to pass an Order even if it is a stereo-typed
one. The only point for consideration is whether it isg a
mere repetition of the obsérvations/airections made in
TA.No.27 of 1991, which may not have relevance to the issue
of the impugned Order dated 28-12-1998, As stated in the
previous 0OA,No,947 of 1999, the benefits asked for in that
OA viz,.,, backwages, fixation of notional increments,
seniority and promotion had been considered fully in Ta,
No,27 of 1991 and a clear cut directions have been given.
If the respondents follow those clear cut directions, it
cannot be said that the respondents had not applied their
mind, Further repetition of a Judgment even if it is
verbatim in the impugned Order dated 28-12=1998, cannot

be a reason for setting aside the impugned Order dated
28-12-1998., As the‘Judgment in Ta.No.27 of 1991 has
clearly indicated the reasons for denying certain benefits,
the respondents followed that directions. It is also in
accordance with the Fundamental Rule(FR) 54(a), where it
has been clearly observed that Court orders have to be
followed fully., Hence, we find that the contentions raised
in thig OA in addition to the other contentions raised in
the earlier OA.No,947 of 1999 cannot be upheld. Hence,
this contention 1s rejected.

=

.000.0.4



21

- -

6. In view of what 1is stated above, we feel that

this OA is only liagble to be dismissed and accordingly

M-
{ R.RANGARAJAN )
MEMBER (ADMN, } »

it is dismissed. No costs.

ﬂﬁ% )
MEMBER e"
%E"?AW

DATED:this the 22nd day of February, 2000

T

* Kk ' B
DSN



IN THE CENTRAL ADMINISTRITIYZ- TRISUNAL

HYDERABAD BINZH

g

»

. :
: HYU’EDAB A0. .

IST aMD IIND TOURT
. , o
pY Td TYPIN Y CRECKTD MY
LopY 10 y - GOMBTRED ny ARBR0 %y
1. HOHND ¢
| - .
THZ HON' LI M2, J0S#IFZ D.H.NASIR
' . m MN \ sile H
2. HARRN f (ADMN.) UICE/EEEITMHN
3. HBSIP M-(JUOL.) THE HON'BLE MR.R.RANDATAJAN
4. D.R. A(DMN.) gy MEMG IR (POMNG)
e THZ HON'BLE MR.3.5.3JRI PiRAMISWAR
5. SPARE
MEMBZR™ (pUDL . )
6. ADVCCATS « % x }
7. . STANDING COUNS:L ] QJ : N
OATS OF ORDIR: <o o ye, ¢
. MA/RALERID .
N
J , DA. NE. iLf?CL{ A
ADMITTED AND INTZRIM|DIRER
15300 i DIRELTIONS
ALLouYED
£P 7LP5IN
RA.7LOS:ID
'DISAESIH or UIT+'?IR"PT13N
" DISMISSEID
DISMIASZD 45 WIFHORAYN
URDIR/RIZECTAD !
MO ORDER A4S TO {OSTS'




